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I'N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NCS. OF 2015
(Arising out of S.L.P.(Crl.)Nos.4988-4989 of 2015)

Bl SWANATH DUTTA AND ORS.

)
VERSUS
STATE OF WEST BENGAL
ORDER

1. Leave granted.

2. This appeal is directed against the judgnments and

orders passed by the Hi gh Court of Calcutta in CRAN 187

of 1988, dated 04.02.2015 and CRAN 1189
at ed

5. 6. 2015, wher eby and wher eunder t he
Court and

convicted the appellants herein under Section 323 of the

I ndi an Penal Code, 1860 (for short
) and

further directed that the accused nos.1, 2 and 3 before

it shall undergo sinple inprisonnent of one nonth each

and to pay a fine of Rs. 1, 000/ - each
def aul t to

undergo further sinple inprisonnent of 15 days each and

al so sent enced t he accused no. 4 bef ore
who is a

jevenile at the time of the incident, to pay a fine of
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Rs. 1,000/-, in default to undergo sinple inprisonment of
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15 days. Aggri eved, the appellants are before us in

t hese appeal s, by way of Special Leave.
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4, We have heard | earned counsel for the parties to the
Iis and gone through the records of the case.

5. Havi ng gone through the records of the case and

APPELLANT( S

RESPONDENT( S)

of 2015, d

Hi gh

"t he

.P.C



in the peculiar facts and circunmst ances of the case, we
are of the considered opinion that ends of justice would
be met if we set asi de t he i mpugned  judgnent (s) and
order(s) passed by t he Hi gh Court and reduce it by
i ncreasing the fine amount fromRs.1,000/- to Rs. 10,000/ -
each by the appell ants.
6. Accordingly, we allow these appeal s, set aside
the i mpugned judgment(s) and order(s) and direct that the
appel I ants shal | pay a fine of Rs. 10, 000/ - each
i ncludi ng the juvenile.
Ordered accordingly.

................... cJl .
(H L. DATTU)

..................... J.
(SHI VA KI RTI SI NGH)

..................... J.
(AM TAVA ROY)
NEW DELHI ,
NOVEMBER 16, 2015.
3
| TEM NO. 62 COURT NO 1 SECTION | I B
SUPREMECOURTOF | NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Speci al Leave to  Appeal (Crl.) No(s) .
4988- 4989/ 2015

(Arising out of inpugned final judgnment and order dated 05/06/2015
in CRAN No. 1189/2015, 04/02/2015 in CRA No. 167/1988 passed by the
Hi gh Court O Calcutta)
Bl SWANATH DUTTA AND OTHERS Petitioner(s)
VERSUS

STATE OF WEST BENGAL Respondent ( s)
(with appln. (s) for exenption fromfiling c/c of the inpugned
judgnent and interimrelief and office report)
Date : 16/11/2015 These petitions were called on for hearing today.
CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTI CE SHI VA KI RTI SI NGH

HON BLE MR JUSTI CE AM TAVA ROY

For Petitioner(s)
M. Arup Banerjee, Adv.



For Respondent (s)
M. Parijat Sinha, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

(G V. Ranana) (Vi nod Kul vi)
AR- cum PS Asstt. Registrar



